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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

Civil Appeal Nos 3103-3104 of 2020

Karan Gambhir etc .... Appellant(s)
Versus
Sajeve Bhushan Deora & Ors ....Respondent(s)
ORDER
1 We are not inclined to interfere with the order of the National Company Law

Appellate Tribunal dated 17 August 2020 in Company Appeal (AT) (Insolvency)

Nos 1420 and 1430 of 2019.
2 The appeals are accordingly dismissed.

3 Pending application, if any, stands disposed of.

......................................................... J.
[Dr Dhananjaya Y Chandrachud]

.......................................................... J.

[Sanjiv Khanna]

New Delhi;
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ITEM NO.4 Court 6 (video Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).3103-3104/2020
KARAN GAMBHIR ETC. Appellant(s)
VERSUS
SAJEVE BHUSHAN DEORA & ORS. Respondent(s)
(WITH IA No. 124949/2020 - APPLICATION FOR PERMISSION, IA No.
124944/2020 - APPLICATION FOR TAKING ON RECORD, IA No. 113482/2020
- EXEMPTION FROM FILING AFFIDAVIT, IA No. 103430/2020 - EXEMPTION

FROM FILING AFFIDAVIT, IA No. 88370/2020 - EXEMPTION FROM FILING
AFFIDAVIT, IA No. 120470/2020 - EXEMPTION FROM FILING AFFIDAVIT, IA

No. 88368/2020 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT, IA No. 88367/2020 - EXEMPTION FROM FILING O0.T., IA No.
88363/2020 - PERMISSION TO FILE ADDITIONAL

DOCUMENTS/FACTS/ANNEXURES, IA No. 113481/2020 - PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES, IA No. 124973/2020 -
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES, TIA No.

103429/2020 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES, IA No. 124281/2020 - PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES, IA No. 88365/2020 - STAY

APPLICATION, IA No. 120468/2020 - WITHDRAWAL OF CASE / APPLICATION)
Date : 12-01-2021 These appeals were called on for hearing today.

CORAM
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MR. JUSTICE SANJIV KHANNA

For Appellant(s) Mr. Sunil Fernandes, Adv.
Mr. Akshay Ringe, Adv.
Mr. Darpan Sachdeva, Adv.
Mr. Prastut Dalvi, Adv.
Mr. Parijat Kishore, AOR

For Respondent(s) Mr. K.V. Vishwanathan, Sr. Adv
Mr. Rudreshwar Singh, Adv
Mr. Pulkit Deora, Adv
Mr. Udit Gupta, Adv
Mr. Anup Jain, Adv.
for Udit Kishan & Associates, AOR

Mr. Shyam Divan, Sr. Adv.
Mr. Nikhil Goel, AOR
Ms. Naveen Goel Adv.
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Mr. Dushyant Sarna Adv.
Mr. Vinay Mathew Adv.

Mr .Maninder Singh, Sr. Adv.,
Mr .Mahesh Agarwal, Adv.

Mr. Sumesh Dhawan, Adv.

Mr. Ankur Saigal, Adv.

Mr. Prabhas Bajaj, Adv.

Mr. Rohan Talwar, Adv.

Ms. Geetika Sharma, Adv.

Mr. E. C. Agrawala, AOR

Dr. Monika Gusain, Adv.

UPON hearing the counsel the Court made the following
ORDER

The appeals are dismissed in terms of the signed order.

Pending application, if any, stands disposed of.

(SANJAY KUMAR-I) (SAROJ KUMARI GAUR)
AR-CUM-PS COURT MASTER
(Signed order is placed on the file)
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